
Priaitta f'.0 .. nka . 	Apphca,nI 
vs 

tnu)fl ot1ndia & Or . 

Order dated' 12042012 

Cl( 

1FdLShi 	&i A., K- P- tp,34k, imm.berjJucli) 

Heard Mr. B R.Sarangi Ld. Coimset for the 

applicant and Mr. U.WMohapatra. Ld. Sr. Standing Counsel 

appcarng for the R espondents, onwhoni a ccpy of this () A. 

has already been served. 

2. 	The ease of the appiicant is that he was worhng 

as substitute in place of his Father, who was suffe-mg, from 

cancer, and after the death of his father he had. approached the 

Respondent seeking C rupa na e appointment. The same 

.h.avring been considered arid, rejected vide Anr,exure.-A,/14 

dated 29.12.201 1, he has tited this O.A. with the fki4iownig 

prayeis: 

"to quash the order dated 
29. 121201 inAnnexure.-!4 and issue a 
direction for consideration of the 
grievances of the applicant lix 
compassionate appointment befitting to 
his qualification igauist any group-C or 
group-L) post admissible to turn within a 
stipulated time; 

r 	.... 

AM 



iii t.3m.ent can be 

considered t'r three tirnc whereas the apphants case has 

heen cinsidered only once. 

4. 	Ia'in.g heard t.d. Counsel fl'r the pathes, We 

direct Repndents to co.der the case of the applicant taking 

thrc: inc ceia,ion 	c'uid nwxn 

against three consecutive recruitment years The sm e 

to he followed aiid matter be placed bcH hr .W 

cynsider4iori aud thereafter reasoned orders he issuml by the 

Respondent under mttniat ion. to the apphcarit 

Wth the above observation and dire etior., the 

O.A. stands thsposed of at the stage of admisstoii itself. 

Send copy of this order to the Respondents and 

free copes of this order be handed over to the Ld Counsel 

appearing (or !be psrfr' 


